1 Writhen Awsowers

() the mumber of cases of dacoities and
mmhﬂxaadtha apount invoived
in each case;

(<) thembuofwmmureﬂedand
the amount' recovered from them and that
sremained unrecovered; and

_{d) the specific measures “adopted by
Govermment to ‘theck such incidents in future
@nd create a sense of safety in the minds of

depositors?”

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) it is
notcorroect to say that there are daily incidents
of dacoity, loot and cheating in the national-
m m’-

(b) and (c) . The required information
18 being collected and will be laid on the Table
of the House.

(d) AH matters relating to proper fun-
ctioning of the nationalised banks and the
security arrangements in the branches of the
banks are ufider continuous review and re-
quisite steps, wherever necessary, are also
taken by the banks.

Assessment of Income and Wealth of Rashtriya
Swayam Sewak Sangh for Income and
Welth Tax

3213, SHRI SAT PAL KPAUR: wil
the Minister of FINANCE be pleased to state:

(a) whether the income of the Rashtriya
Swayam Sewak San;h has been meqwd for
taxation purpose; 3

(b) ‘whether an assessment of the property
of the said Organisation has been made for
levying wealth tax; and

{c) if wo, with what Tesult?

'IﬂEMINlS’I‘EROFSTA'!‘EINTBB

Nwm Tax Acts will be completed in
Wcotdudce with' the law!

-+ ABADHA 4, 1593 (SAKA)

12 bew.
PAPERS LAID ON THE TABLE

NOETIFICATION UNDER JAYANTI smm
Comrany (TAKING OVER oOF
MANAGEMENT) AcT, 1966

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-

PORT (SHRI RAJ BAHADUR): 1 beg
to lay on the Table —
(1) A copy of Notification No. 8,0.

2280 (Hindi and English versions) published
in Gazette of India dated the Bth June, 1971
undersub-section (6) of section 3 of the Jayanti
Shpping Company (Taking Over of Manage-
ment) Act, 1966 regarding management of the
Jayanti  Shipping Company  Limgted.
(Placed in Library. Sec. No LT-526/11]

(2) A copy of Notification No, S.0. 635
(Hindi and English versions) published in
Mysar¢ Gazetic dated the 15th April, 1971,
under sub-section (2) of section 16 of the
Mysore Motor Vehicles Taxation Act, 1957
read with clause (c) (iv) of the Proclamation
dated the 27th March, 1971, issued by the
President an relation to the State of Mysore.
[Placed in Library. See No. LT-527[71}.

ANCIENT MONUMENTS & ARCHAEOLO-

GICAL SiTes & REMAINS (AMENDMENT)
Ruies, 1971

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION & SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA) :
On behalf of Shri Siddaratha Shankar Ray,
I beg to lay on the Table—

A copy of the Ancient Monuments snd
Amhmhﬁmﬁmmmum

8.0. 935 in Gazette of India dated the 27th
February, 1971, under sub-section (4) of
section 38 of the Ancient Monumeonts
and’ Archecological Sites and Remaios Act,
1958 [Placéd in Library. See No, LT\S28/71]



